169

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 56 OF 2025
IN
ORIGINAL APPLICATION NO. 65 OF 2020

IN THE MATTER OF:
SUSHIL RAGHAV .... APPLICANT
Versus
STATE OF UTTAR PRADESH & ORS. .... RESPONDENTS
INDEX
S NO. PARTICULARS PAGE NO.
1. | Response Affidavit on behalf of Respondent No.
4, UPSIDA -4
2. | ANNEXURE 1 5
A true copy of the letter dated 06.08.2025
3. | ANNEXURE 2 6
A true copy of the letter dated 26.08.2025
4. | ANNEXURE 3
A true copy of the letter dated 27.09.2025 7
5. | ANNEXURE 4 g
A true copy of the letter dated 23.03.2026
THROUGH
Dated: 25.03.2026 o
Place: New Delhi ’ (f_\fw‘
STHAVI ASTHANA

ADVOCATE FOR UPSIDA

C-9, SECTOR 50, NOIDA

UTTAR PRADESH, 201303
(M):9711116034

(E): STHAVIASTHANA@GMAIL.COM



BEFORE THE HON'BLE NATIONAL GREEN T
PRINCIPAL BENCH, NEW DELHI

IN
ORIGINAL APPLICATION NO. 65 OF 2020

"IN THE MATTER OF:

SUSHIL RAGHAV - ... APPLICANT
Versus

STATE OF UTTAR PRADESH & ORS. .... RESPONDENTS

RESPONSE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4,
UPSIDA |

I, Sonu Kumar Pandey, Manager(Civil), S/o Mr. Munnan Pandey, aged
about years 31, do hereby solemnly affirm and state on oath as under:

1. That I am posted as 1.:he of the Respondent No. 4, Uttar Pradesh
State Industrial Development Authority (her.einafter “UPSI__DA”). i§
say that I am fully conversant with the facts of the case and in the
abovementioned capacity am competent and authorized to swear
the present Affidavit.

) That the present execution application has been filed se‘:eking

execution of the order dated 17.03.2021 passed by this Hon’ble

Tribunal in O.A No. 65/2020 titled as Sushil Raghav vs. State of
Uttar Pradesh and others. This Hon’ble Tribunal vide order dated

17.03.2021 had directed as follows:
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¢ «7. [n view of above, the Chief Secretary, UP may take further
/ action and ensure compliance in the matter of removing of
encroachments and taking other steps for restoration of- water
bodies by periodically holding meetings with the District
Magistrate for monitoring. In this regard, community involvement
in appropriate manner may be considered. The data of steps taken
may be placed on the relevant websites for awareness. i

3. That UPSIDA is a pufulic sector undertaking of the State of Uttar
Pradesh spearheading the development of industrial infrastructure
in State since the last 56 years. It is a pioneer in development of
industrial areas, having delivcred iconic Industrial Areas,
Townships & Industrial Parks on more than 42000 acres of land,
which house more than 26,000 units providi;qg direct emplgyment
to lakhs of people.

4. That no specific directions had been issued to the Answering
Respondent vide the order dated 17.03.2021. However, tct ensure
c‘;;mpliance with the order of this Hon’ble Tribunal and to ensure
removal of encroachments and restoration’of water bodies, the

N Answering Respondent had written to the Tehsildar, Tehsil Sadar,

fabad vide letter dated 6.08.2025 séeking a list of water
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5. That since no response was received in this regard, a reminder

letter dated 26.08.2025 was sent to the concerned Te@_sildar.
Letters dated 27.09.-2025 and 23.03.2026 were also sent to the
concerned SDM., Howevér, no response has been received. A true
copy of the letter dated 26.08.2025 is annexed hereto and marked

as Annexure No. 2. A true copy of the letter dated 27.09.2025 is
annexed hereto and marked as Annexure No. 3.A true copy of the

letter dated 23.03..2026 is annexed hereto and marlzed as

Annexure No. 4.

6. That the above response of Respondent No. 4, is submitted before

this Hon’ble Tribunal for its perusal and necessary consideration.
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